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Heard Shrl P-K-Chand, counsel @7
for the applicant and perused the /U'/‘)%
averments made in the Original Appllca-
tion., The father of the applicant No.2 Q ,tm‘
served as a Gangman under PoWele,BeE. 7
Railway, Cuttack, He joined the service
in 1966 and met with an accident while Y
'on‘duty and died on 23.9,1986. The @\( Q@’mmt ,ﬁlw
applicant continuously represented : '
for emplvoyment ass.istance ke ing the @/}
eldest member of the family. Though
the mother is also an applicant, 4’% \'Lol/L BM‘d“
learned counsel states that employment ‘
assistance could be considered only in |
the case of amylya Gochhayat, S/o. Late|
Panu Gochhayat, The petitiorexs here in 5
are both the mother Nayana Dei and
Amulya .Gochhayat . SRR
- Such anold case as this could |

anrexures filed in this Application
which show that the -application is
under consideration. Shri Chand has
brought to my notice Annexure -6
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.ol [26.12.96 dated 29.12.1994 in which the §.E.Railnay

| | Men's Congress has moved the Chief Personnel

, . Officer, S.EJ.Railway, Garden Reach(Rew,2)

;ﬂ . by its letter dated 29.12.1994. The Gereral

 Secretary of S.E.Railwaymen's Congress

| stated that the Senior D.P.,S.E.Railway,

~ Khurga had forwarded the applicant's case

for gemsid& processing and comsideration to

the Headquarters and in this connection his

letter No,P, r/Gr,'D' /Pancl dated

19.5.199&7@@2@51& lett:r which is

Sela o

Anrexure-6/B dated 9.2.,1996, the General

I . Secretary of the S.E.Railwaymen's Congress

| again reminded Respondent 2 that no further

canmmunication has been received and in this

regard he referred to another letter of the

DRM (P) /KUR -No ,B/R/EA /0T /Gr ,' D' /Papel dated

| 13.,11.1995, SQbqu:gently. a letter was

; | @r addressed by Mr.A.E.Vajpayee to the Hon'ble
| Minister of State For Railways for consideration

of the applicant's case. There is no response

to this letter also as is evident from the

averments. Annexure-7 dated 16.10.1996 is

\ d representation addressed to the Divisional

| Personpel Officer,S.E.iailway, Khurda Road,

. wherein the brief history of the case has been

i narrated. The averments show clearly that the

. applicant's case for employment assistance is

I pending with the Respondents. In this view

: | of the matter, it will be appropriate to

, | dispose of this Application by giving a

| . suitable direction to the Chief Fersonnel

Officer,S«E«Railway, Khurda Road(Res.2).

Respondent No,2 shall cOnsider the prayers of

the applicant ag forwmarded by Sr.DPO,Khurd's

letter dated 19.4.1994 taking into account
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the fact that the applicant No.1's ‘
husband died since 23.9,1986 leaving
behind two m@jor sons and one minor

sone. Applicant No.l as the mother and
legal gudrdian has been praying for

employment assistance to her eldest son |
She Amulya Gochhayat., For this purpose
her affigavit dated 4.3.1994 which is

Annexure~5 to this Application mey he
perused. Respondent 2 shall dispose of

the representation after proper consideratiom}

this old pending request for compassionate

appointment within a period of four
weeks from the date of receipt of this
order, His decision shall be intimeted
to the applicant,

The Application is disposed of |
with the above direction at the admissiorl
stage itself,

Hand over @ copy of the order to

the applicant'’s counsel., Lﬂf\/—
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